THE CUSTOMS AND CENTRAL EXCISES
(AMENDMEND ACT, 1963

No. 30 OF 1963 ,
4.‘{ [12th September, 1963]

An Act to amend the Custonis Act, 1962 and further to amend
: the Central Exases and Salt Act, 1944.

_ BE it enacted by Parliament {m the Fourteenth Year of the
Republic of India as follows: -~ 1
~Shorttite 1. (1) This Act may be called the Customs and Central Excises

d ome !
gg?pcﬁm%nt- (Amendment) Act, 1963. )

2 It shall come into force on such datel as the Central Govern-:
- ment may, by notification in the Official Gazette, appoint. .

 Amendment . 2, In sect1on 12 of the Customs Act 1962, for sub- sectlon (2) the
of section 12

of Act 52 of following sub-sectlon shall be subs’u{uted namely: —
1962.

“(2) The provisions of sub- sectlon (1) shall apply in respect ‘

of all goods belonging to Governtnent as they apply in respect of
goods not belonging to Govern dent.”. ‘

ggfg:‘i’“of section (14), the followmg sub-section shall be substxtuted name-

1944. ly:—

Amendment | 3. In section 3 of the Central Excxies and Salt Act, 1944, for sub-

. . i ‘ L
“(1A) The provisions of sub-section (1) shall apply in res-

pect of all excisable goods other fhan salt which are produced

or manufactured in India by, or oh behalf of, Government,  as.

-they-apply in-respect. of goods. whidh are. not.produced.or mands.

factured by Government.”.

N

11-10-1963;vide Notification 1\"’0 G.S.R. 1'561 dated 28-9-1963, Gazette of
India, Pt, 11, Sec 3(), p 1828.
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